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CENTRAL ADniNI STRATI UE TRIBUNAL, FRINCITAL BEmij

OA No.2155/l99^

Neu Delhi, tils 21st day of November, 1995

Hon'ble Shni B. K. Singh, nember(A)

Shri R.P. Singh
s/o Shri Binda Prashad
G-37, Nauroji Nagar
Neu Delhi-22 •• A[ j licant

By Shri S.C. Saxena, Advocate

Us.

^  Union of India, through

1 . Secretary
Flin.of Urban Development
Nirman Bhavan, Neu Delhi '

2. Director of Estates
Nirman Bhavan, Neu Delhi

3. The Controller & Auditor General of India
Bahadur Shah Zafar narg
Neu Delhi

A. The Principal Director of Commercial Audit
& Accounts Department
3rd Floor, A Ding, I.P. Bhavan
Neu Delhi ■

ORDER (oral)

It has been urged by the learned counaei that ' -

the applicant is a patient of cancer and he has submitted

a report in this respect and the same is ta!<un cn record.,,

It is further submitted that he has tendered his rBsif,nnt;U

but he has since reconsidered the matter and has decided

to uithdrau the same. The matter is pending before trio

Tribunal in 0.A.No.89l/95. In this particular cose, the '

allotment has been cancelled and eviction prcceoLiings hcvd,

started. The applicant is directed to make his submissiofr'-

before the Estate Officer uho is under an obiigation to

follou the procedures laid doun^in Sections 4 & 5 cf ths
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P.P.E. Act, 1971. The applicant cannot be throun out

from the house till he has been heard and alloued tc

make oral/uritten submissions. The report of dcctc^

indicates that he is a patient of cancer and belcnrio
and, therefore,

to S.C. community/ he has to be given adequate opportunity

to be heard in person and also to make oral/writ ten

submissions before an order is passed by the compstcnt

authority i.e. Estate Officer. If there is any broach

of the provisions of natural justice, the applicant

uill move the A.D.3., Delhi uho is the designated officor

y  on behalf of the District Judge Delhi. The applicant

is granted two ueeks time to make oral/uritten submission;.

and also to make a prayer to be^ heard in pprsan.. The

respondents uill dispose of the matter by passing a raascn;

order taking into consideration the facts and circumrtancG-

of this case. Till then the applicant uill remain in the

house and uill not be dispossessed,

Uith these observations, the O.A, is dispOsSsd

of.

A copy of this order be given dasti to the

learned counsel for the applicant.

I,
(B.K. 3 11,10H)
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